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followed in the past. When any privikeee
is0e concerning a pewspaper ks rased, the
praciice that we have followed so far is thar,
after it is allowed 1o be rased here, we
write to ibe Editor copcerncd askiog for
bhis explanation and (hen t1ake up the
matier.

SHRI SURENDRANATH DWIVEDY :
You could do that afier receiving the notice
What is the use of bringing it before e
House pow 7

MR. DLPUTY-SPEAKER : You may
sec the past cases. kvery time when such
@ notpee 15 issued ond we think thay there
is & prime focie case, we get the exaplanation
from the Editor. That s the practice thay
we have followed. He has been permitied
10 raisc it. Now we will address a communis
cation o the Editor and alier receiving lus
explanation, the maner will be taken up,

Mr. Masani.

SHRI M. R. MASANI: The hen,
Member, Mr. Teoneti Viswapatham, has
been very fair 1o me in exoperating me from
sharing any of the odlum of whatever was
said in the Hmduston Times, which | do
oot recollest having réad. In fairpess to
the paper also 1 have (o poimt owm what
| said inthis House. I1do not want 10
shelter behind the generosity of the hon.
Member. 1 $aid iwo separate things at
two separate stages. When the Bill was
being opposed by mic. I said, and be rightly
quoted :

“When the Supreme Court moved m
and defended the privileges of the
touse, 2l mow Lnes lo face the
Supremae Coure with @ fair accompli.™

It oo guic twe tbat o thit point 1 did
fwt reflect at wll oo your conduct in waiving
the Rules coptrary 10 our point of order.
But when | raised the point of order, I
ended my semarks then by saying—1 want
10 be fair 10 the pewspaper, because the
freeduom of the Press s as important as the
privikkges of 1he Members of Parliament.
(iberraptivia ). 1 said :

Lot e wuy that if rew do net do
that,,.™

That s sdaad by (e Hubes.
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“ o0 will have w vome 0 e
paiaful conclusion that you are failing in
your duty.”

1 siand by every word of i, The paper
presuniably had both these thiogs in mind
whea it made the commeot. It was a fair
oxmment,

MR, DEPUTY-SPEAKER @  Pleasc
resums: your seat. I papers ure allowed 10
pass such remarks, the House canoot fuoc-
tiop. (Inrerevprions). 1 do not want o
disclose 1, bevause ot s a sost of friendly
conversation. I | disclese cerala thiog it
will piil o shanne tawmie Momber. 1 do not
wapt to disclose it here.  This is being donc
in a (neadly manser,  Bul of somebody werc
10 threaten me that | should not excrcise
my discretinmn this way o that way, | take
very scrious exceprion o it. Now please
TENUNG your scal.

14.52 brs,
PAPLRS LAID ON IHL TABLL

STATEMENT OF ASSETS AND LIAWILIAIES
oF DELAT FiNaASOIAL CORFORATION BT

THE MINISIER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : | beg o luy on the Tuble—

(1) Acopy of ibe statement (Hidi and
English versions) of Assets aed Liabilitics
of e Dethl Finaocill Corporalion,
New Delli, as at the close of the finap-
ciol year cndipg  Jlst, March, 1963,
together with & profit and loss account,
the audior's report aod a report of the
working vf the sasd Corporaton, publi-
shed in Notifilcation No. F. 7 (17)/68-
1ad/Fin. (G} in Delhi Gazette, dated the
23rd Jamuary, 1969, under sub-section
3] of section 38 of the Stale Fioancial
Cotporations  Act, 1951, [Placed in
Libwory, See No LT—1375/89.)

A vopy of MNotlcaion Mo, G. S R,
15521353 Hinedi uod Fnghsh versions
published in Gazetie of India dated the
Jeh Juge, 1969 isued under seclion YO
ufl the Income-tax Act, 196] and section
24A of the Companies (Profits) Suriax
Acl, 1WA segarding giving  eflect o
Agreemem  berwecn the Government of

=
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[ Shri P. C. Sethi |

India and the Government of the Republic
of Lebapon for the avoidancs of double
taxation of income of enterprises operat-
ing aircraft, |[Placed in Library. See
No, LT—1376/6%.]

{3) Acopy cach of the foliowing Notifica-
tions under sub-section (3 of section
114 of the Gold (Conlrol) Act, 1968 (—

(i The Gold Control Jdentibicatuon of
Customens) Rules, 1969, Published
in Notification No, 8. 0. 2705 ‘in
Gazette  of lodia, dated the 3rd
July, 1969,

The Gold Cootrol (Licensing ol
Dealers; Rules, 190¥, published in
Notification No. 5. O. 2706 in
Gazettc of India, dated the Jrd
July, 1909, |Placed in Library.
See No, L1—I1377/6Y.)

Wi

4; A copy of the Central Lacihe (lenth
Amendment) Rules, 199, published in
Notification No, G. 5. R. 1723 in
Gazette of India, dated the I4th July,
1969, uoder section 18 of the Central
Excises and Salt Act, 1944,  [Placed in
Library. See LT No. 1378/69.)

(5 A copy of the Addutional Duty Rules,
1969, published in Notification No,
G.S. R. 1598 in Gazette of India, dated
the 2od July, 196% under seclion 11A of
the Indian Tarifl Act, 1934, |Placed
in Library. See No. LT—1179%/6v.]

{6) A copy each of the following Notificu-
tions uader scction 159 of the Customs
_Act, 1962 -

G. S R. 1355 (koghsh version,
and G. S R. 1336 (Hindi version)
published in Gazette of India, dated
the Tth June, 1969 together with
an explanitory memorandum.

G. S. R. 136! published in Gazelie
of India, dated ihe %th June, 1969
together  with 2o explanatory
memarandum.

(i

(Ill *

(i) @, S. K. 1457 . Englsh version'
4 and G. 5. R, 1458 (Hindi version
published in Gazette of India, daied
the 2ist June, 1969 together with

an explanalory memorandum,

- JULY 28, 1969

B

{Nandyal) :
you have given such an  information 1o this
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v The Project luporis | Regisiration
of Contract) Amecodment Regula-
trons, 196%, published 1n Nolilication
Mo, G. 5. R, 1587 (English version)
and (. S. R, 1588 (Hindi version)
in Gazette of India, dated the Srh
July, 1969, togeiber with an expla-
nalory memordndan,

1wy G5 R. 1628 published o Gaactie

of Todia, dated the Sth July, 1968
together  wilh  an explanatory
memorandum.

wic G5 R 1oy (Loghsh verswon
and G, 5. R. 1610 {Hind: version)
published in Gazerte of India, daed
the 12th July, 1969 together with

an  cxplanatory  memorandum
| Placed i Library. Ses No. LT
1380, 6, ]—

A copy cach of the fullowing Notilicu-
tions issued wnder the Central Excise
Rules, 1944 i—

dy Go 5 R.O1272  (Mindi  version)
published i Gazette of India; dated
the 3rd May. 1967 together with an

fory menior

i) G50 Ro 130 (Enghsh version:
and G, 8§ R, 132 (Hindi yersion)
published in Gasetie of lodia, dated
the 3st May, 194 1ogether with
an explamatory memorandum.

G.S. R. 1541 (Logish veision)
and G, 8. R. 1512 (Hindi version)
published in Gazetie of India. dated
the 28th June, 1969 logether with
ap explanatory memorandum,

G.S. R, 1583 (English version)
a0d G. 5. R. 1584 (Hiodi version:
published in Gazette of India dared
the 5ih July, 1969 together with an
expl ¥ i [ Placed
in  Library. Sce MNo. LT—1381/
69.]

[iv)

14.54 hrs.

QUESTION OF PRIVILEGE AGAINST
“THL INNDUSTAN TIMLES"—Courd.

SHRI P VENKATASUBBATAL
Consciously or unconsciously



